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Correspordence in Hindi with State
{Governmenta

6598. SHRI H. AJMAL KHAN:
SHRI GADILINGANA
GOWD:
SHRI N. SHIVAPPA:
SHRI MEETHA LAL MEENA:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether the Kerala Chief Min-
ister has stated in the State Assembly
that he would return-letters to the
Union Government if written to the
State Government in Hindi;

(b) whether in spite of the assu-
rance given by him, the Kerala Gov-
ernment received two letters from
the Union Government written in
Hindi and whether the same were
returned without any action taken on
them; and

(c) if so, the reaction of Govern-
ment in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) Yes, Sir.

(b) No, Sir. The two letters in
question were received from the
Uttar Pradesh Government,

(¢) The use of Hindi or the Eng-
lish language in correspondence with
a State Government has to be in ac-
cordance with the provision of Sec-
tion 3(1) of the Official Languages
Act, as amended.
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German Students in India

6600. SHRI KASHI NATH
PANDEY: Will the Minister of EDU-
CATION be pleased to state:

(a) whether jt is a fact that some
German students who recently came
to India under the Indian Government
Scholarship Scheme are finding diffi-
culty in getting admission and the
money provided to them is less thién
stipulated; and

(b) if so, the action taken in the
matter?





